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DATE OF ORDER : 10-12-1996,

Betwueen =

A.Ravi

s Applicant
Aid
NE,
1. Director of Telecommunications,
Sanchar Bhavan,
New Delhi - 110 QQ1.

2, The Chief General Manager,
Telecommunications, AP,
Telecom Uircle, Hyderabad=-1.

«s Aespondents

-

Counsel For the applicant® Shri Ke.R.Srinivas

(L]

Counssl for the Respondents ¢ Shri V.Vinod Kumar, CGSC

CORAM :
L.
THE HON'BLE 3JUSTICE SHRI M.G.CHAUDHARI  :  VICE=CHALRMAN
THE HON'BLE SHRI H.RAJENORA PRASAD :  MEMBER (A]-%w
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(Order per Hon'ble Shri H.Rsjendra Prasad, Member (A)

oo ole ‘e

Heard.Shri KR Srinivas, counsel for the applican

t. Shri

V.Vinod Kumar, standing counsel for the Respondents., The relief

claimed by the applicant in this 0.A. is to call for the
answer scripts of the applicant pertaining to English an

of the JTDQ examination 1996| and to direct the responden

written
d Physics

ts to re-

value the papers and conssquently to consider his appothment as

Jr.Telecom Officer. As an interim measure the applicant

prays that

one reserved vecancy shouid be sarmerked for him pending out come-

of this 0.A. - .

2  The only ground urgeﬁ in the application is that
candidates belomying to the Scheduled Caste havs been de

qualifjed upon the recommendations made by the High Pouwe

| The applicant has sscured 18, 47, 1 and 44 marks in pape

II1 and IV ragpectively. He| has thus failed to securs

marks in Papers I and III,

3, This Court does not feel to call for any answer

nor to dirsct the respondants to re-value them, Simce t

5 _ | ‘
not-the tasks expected teo be psrformed by us when there

G

Siuthér
clared

r Committee.
rs I, II,

he qualifying

scripts
hesa ara

are no

adaqugts grounds for directing the same, The dnly groung urged

by him Uiz., that S5 other cendidates declared qualified

recomnendations of High Power Committee. He has also mi

such high Powsr Committess to make rscommendations under

pn t he

aplaced

- in as much as defenits instructions and guidelines insisgta for

specafic

\ ‘ o
circumstances. Tha same haa[bean XXxowe done in the present case.

0..3.
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4, It is slso noticed that tha applicant has not made any
rapreaentatioh to the concerned authorities and has apprpached
this Court without exhaﬁsting an& of the mutusl remedies| available

to him,

-1 There is absolutely no merit in the 0.A., Hence re jected

at the admission stage. NoO order as to costa.

- ”\ﬁ{_t Ll

(H.RAJEND RASAD) (M.G.CHAUDHARI)
Member (A) : Vice=-Chairman

Oated:10th_Ddcember, 1996 /
ODictated in (Open Court. ;?3- '
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0.A.1417/96
To

1. The Direc_tdr of miecomunications.
~  Sanchar Bhavan, New Delhi-el.

2. The Chief Genefal Manager,
: TeleconmuniCation A.P.

Telecom Circle, Hydexabad-l., AR
,3. Cne cOpy to Mr,x.n Srinivasa Advocste, CAT.Hyd,
4, One copy to Mr.v Vinod Kumar. Addl .CGSC. CAT.Hyd. .
‘5. One copy to Library CA‘I’.Hyd. |

6. One spare COpY.

D “owe caflv[ *(o Houe Mﬁ. Ma,w,l@n CR) . ﬁﬂ,f;,\&m/w,

pvm,. -
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TYEED BY CHECHED RY
COOME KD BY LPPROVED BY .
T
TN PHo CEdTRAL ADLINLSTRATIVE TRIBUNAL

HY LERABAL BWdCH AT HYLDERABAD

. \\'/ .
THE HON'BLi MR.GUSTICE M.G.CHAUBHART
VICE~CHATRMAN

ANL s
3 . .

THE HON'BLE MK.H. RAJENDRA PRASAD
'MEMBER ( ADMN )

Q3BBR-£ FUDGMENT

3

%.4./RA/C.A. No,
. in
o.2.N0, \AWIN |¢1(,

' T.5.No. (WP, )

Airr-.ifrt_ed and Interim [irecthkons

lzzugd.

A.lO‘JEG.

' I sposed of with dixctions

D.snfissec,
Lisqpissed as withdrawn.

Jisphissed for.defaurt.

xad red/i{e jec‘_ced .

pvm. : LEo order as to cosis.-
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